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O R D E R 
 

11.11.2019: These appeals have been preferred by the Appellant against 

identical orders passed by the Adjudicating Authority (National Company Law 

Tribunal), Mumbai Bench, Mumbai in C.P.(IB)1868/(MB)/2019 and 

C.P.(IB)1860/(MB)/2019, one of which reads as follows:- 

“ORDER 

117. C.P.(IB)-1868(MB)/2019 

By our order dated 20.8.2019, Corporate Debtor was 

allowed seven days for filing a reply.  However, to date, the 

reply has not been filed.  Opportunity for filing reply is 

closed. 



-2- 

Parties are directed to file hard and soft copy of the 

written submission with further direction to send the same on 

the email id of the Registrar, NCLT, Mumbai Bench. 

List on 11.11.2019 for admission.” 

 

2. Leaned counsel for the Appellant submits that the Appellant wanted to 

file reply affidavit but time was not granted.  However, we are not inclined to 

interfere with the impugned order as merely the case has been adjourned by 

the Adjudicating Authority and opportunity has been given to parties to file 

written submission.  In turn, we allow the Appellant to file written submission 

before the Adjudicating Authority raising any issue as he wants to in those 

petitions and place any documents in support of its stand.   

3. Both the appeals stands disposed of with aforesaid observations.  No 

costs. 
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